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The applicant yhe was werking as »,Eihgg%\
Branch Past Master yas Suspénded: frem his aanﬁin&?

-:*

6N 23.8.1981. He yas alse aaruudh with a t:h:r.vga--n-ahuai:-'E

en 30.9.198%8, He has Submitted his yritten Statement, :;:

An enguiry ef ficer yas appeinted, The enquiry efficer ¥
Nas submitted his repert but the diacip-inary Ihuthar&&y
did nat agree with the findings recoerusy vy tne enquiry

efficer and has passed an srder dismissing the

Services ef the applicant, Thersafter, the applicant ¥

filed a syit against the same in tha coeurt of Munsip
Haweli, Uistrigt Azemgarh and has pleaded that he :
has not been given a Ny oppertunity gf hesring and

the applicant was net examined and he was nét alleyed

who Qarn nameg uere alse not examined. The applicant
has further pleaded that if the disciplinary autherity
did net agree yith the Findings recerded by the
enquiry efficer, he-sheuld appeint a freah enquiry

ef ficer instead of recerding the Findings against him
8nd ausrding the punishment. The respendents hgaye

Filed a yritten &tatamunt and have eppesad the

w
1 N
4 et e




lau, and the superier authtrify has miﬁﬁnwwﬁln.y;

efficer, he will have te give the reasens ef his

peried, L?t the enquiry, if any, be cencluded within

claim of tha lppliﬁnnt and htw’&. ?‘”‘ ),‘-T{ﬂ{L

i

of the disuiplinnry authcrity uaauiﬁ,rt¢ rdance

an® enquiry and ®88 further the upnliwnntm_:rgﬁﬁﬁﬂw
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te file an appeal befere the superier authori if i
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28 Accerdingly, this application deserves te e, SX S -
allewed on the greund ef vielatien ef the ptiﬂﬂﬂﬁiﬁ@&&?h;*'

ef natural justice because if the discipbinary nuﬁﬁiéigj?f;f{
disagrees with thulfindinga recorded by the enguiry

&

disa greement and a shew cause netice will 31%. o |
given te the applicant which will enable him te file . .? i
an effective representation but the same was not dene L
in this case uhigh vielates the principles ef natural /

justice. In this cennectien a reference has been made

te the case ef Nara—-yan Misra Vs, State of Orissa, 1969 SLR.

page 657. Accerdingly, this applicatien is allewed and

the order dated15.6.1384 dismissing the applicant
frem service is gquashed. However, il will he ﬁpan fer the -

disciplinary a utherity te ge ahead with the enquiry

preceedings in case he choeses te de se after giving .
him an eppertunity of hesring and alse eppertunity to
file representstien Le the applica-nt. HayevEr, we make
it clear ‘that, although the applicant has been rainatataﬁ
in service but he will net be entitled to any back wages

dur ingethis peried because he has not werkled within tHRis
r_}L.-ur.; o

a period"éf theee menths frem the date of cemmunicat inn

ef this erder{ Ne erder as to the costs, Zﬁ#####ﬁ?

Membe Vice-Chairman

Dated: 16.10.1992 3
(HQUQ ) i
e e PR 5 vy e P L -i-.;j

¥



